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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

A" ' _ Original Application No.347 of 2000

With .
Original Application No.348 of 2000

Date of decision: This the 23k day of'Septem'b'er 2001
The Hon'ble Mr Justice D.N. Chowdhury, Vice=Chairman

The Hon'ble Mr KK Sharma, Administrative Member

0.A.No.347/2000

' By Advocates ‘Mr B.K. Sharma, Mr S. Sarma, Mr D.K. Sharma,

Suchitra Devi,

Senior Telecom Superv1sor (0),
(STS (0) E-108 Truck Exchange,
Imphal.

0.A.N0.348/2000

" Th. Jayanta Kumar Singh,

Senior Telecom Supervisor (0),

(STS (0) E-108 Truck Exchange,

Imphal. '
««eee.Applicants

Mr U.X. Nair and Mr U.K. Goswami.
~ versus -

1. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Com munications,
New Delhi. :
2. The Chief General Manager,
Department of Telecom munication, :
N.E. Circle, Shillong. ' ' ~
3. The General Manager,
Telecom :Distt:ict, Imphal., -

4, Shri K. Mahendra Kr. Singh, »
b. Shri K. Leibak Macha Singh, ' ......RespAondents

Both respondent Nos.4 and 5 are promotees
under 107 BCR Scheme posts in Grade-IV in the
Office of the General Manager,

Telecom District, Imphal.

By Advocate 'Mr A. Deb Roy, Sr. C.G.S.C.

ORDER

CHOWDHURY.. J. (V.C.)

Both the cases were taken up for hearing together since
both the- cases involved-same and :similar .facts comprising same. or similar

law:



2. Both the applicants assailed the order No.E—7A/BCR/i21g/

dated 21.6.2000 promoting Shri K. Mahendra Kr'-Singh' and Shri K. Leibak

- Macha Slngh respondent Nos.4 and 5 respectively. in. the apphcatlons.

The aforementloned two respondents alongwith one Md. AH. Ahmed
were promoted under the 109 Biennial Cadre Review (BCR for short)

Scheme posts in Grade IV on the basis of functional responsibﬂities

with effect from the date noted .against each name in the scaie of

pay of Rs.2000-3200 (old) and 'Rs.6500-10 500 (revised scale). Being

aggneved by the order of promotLon, the appllcant in 0.4.No.348/2000,

ry l 1

assailing. the promotLon of the aforementioned two respondents, submitted’

a representation -before the respondent authority questioning his
supersession.‘ .The applicant in 0.A4.N0.347/2000 s4lso stated in the

application that she also preferred a representation before the respondent

authonty Faﬂmg to get any response the applicants moved this Tribunal _

by two separate applications questioning the promotion of - respondent
Nos.k and 5 »as arbitrary and discriminatory. The thematic contents of
their grie'vance is based on their seniority. The applicant in 0.A.
No.348/2000 specifically pleaded that he was senior to respondent Nos.4
and 5 and he was superseded and accordingly questioned his supersession
by .the said two re‘spondents. The app]icant‘ in 0.A.No0.347/2000 valso
similarly pleaded and contended that she was also senior to the

aforementioned two respondents,
3. The respondent Nos.l, 2 and 3 filed two separate written
statements assailing ‘the contentions of the ‘applicants, According to

the respondents as per the norms seniority is determined = in . order:

of merit indicated at the initial time of appointment. According to

respondent 'Nos.l, 2 and 3 the respondent Nos.4 and 5 were senior to

the applicants as was reflected in the Gradation Iist of Telep'hone

Operators as on 1.7.1978 and as on 31.7. 1990 for the Manipur Engmeenng
D1v1sron The respondent Nos.4 and 5 were semior to the apphcants as

‘per the merlt -list of initial appointment as’ Ielephone Operator. The

respondent N034 and 5 figured at serial No.l and 2 respectively, whereas .

the " applicant ‘in .O.A.No.348/2‘000 ﬁgured at serial No.5 in the Divisional

Gradaaon....'.;'.."..'.

N
<3



Gradation List and whereas the applicant in 0.A.No.348/2000 figured

at serial No.9 of the said Gradation List.

by Mr B.K. Sharma, the learned Sr. Counsel for the applicant,
assisted by Mr S. Sarma, learned ‘Advocate, strgnuously contended that
the two applicants were senibr to respondent Nos.4 and 5. Mr. B.K.
Sharma, the learned Sr. Counse1,~‘citéd the order dated 17.3.1980 issued
by the SDO, Phones, by which the respondent Nos.4 and. 5 who were

officiating as Junior Supervisor were. reverted to their present cadre

as Telephone ‘Operator with effect from 18;'321980"‘as._,1:he_y_‘we‘r'e_"ﬁound “junior

as per the Circle Grédatlon List of 1§79. On the other hand, by the
aforeménti.bried .order the tx;ro applicants Were given officiating charge
to work as Jﬁﬁior Supervisor from 18,3.1980 on purely temporary basis.
Referring ‘to the Gradation List of 1992, the learned Sr. Counsel for
the applicant stated that both thé applicants' names Were above the

respondent Nos.4 and 5.

5. Mr B.C. Pathak, learned“Addl. C.G.S.C., countering the
arguments of Mr B,K. Sharma, submitted that the order dated 17.3.1980
as well as the gpproved Gradation List dated 23.7'.1992 were not decisive,
Mr Pathak submitted that the order dated 17.3,1980 was based as per
the Circle Gradation List of 1979 and that foo in giving ofﬁciat‘nig‘
charge to theiﬁresent two applicants. Similarly, the order dated 23;7.1992_
was only .-mentioned’ as Draft Circle_ Gradation List of Telephone
Supervisors and Telephone .bperators as. c;n 1,7,1992. Mr Pathak drew
our attention to the Gradation List for Telephone Operators as on
1’7'1978 and as on 31.7.1990 wherein the names of respondent Nos.4

and S5 appeared before the applicants,
E iy

6. ‘We have given our anxious cons‘tderati.on in the matter. On
consideration of the materials on record it is difficult to hold that the -
app]ic.ants were senior to fespondent Nos.4 and 5. On the other hand
the materials. on record c]garly indicated that the seniority was to ‘be
ﬁe’d accordir}g to the position in the merit list on the basis qf which

recruitmentseeeeces
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recruitment was made, Against the 107 BCR posts for 'SSA Cadre, the

Divisional seniority was to be taken into consideration. In the circumstances

it is difficult to uphold the contention of the applicants that the two

app]ica'nts were senior to the respondent Nos.4 and 5 and that the said

two respondents unlawfully superseded the 'epplicants.

7. _“ For the reasons stated above both the -applications thue fail.

Accordmgly ‘the applications "are d:ismiSSed. The dismissal . of ‘_the

Aapphcatlons, however, would not preclude the respondents from con&dermg

the case of the two applicants for promotLon to the next h:Lgher post

as per law.

No order as to costs.
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0.6. NOo. Vég/'of I
EETWEEN

Th. Jayanta HKumar Singh, Senior Telecom
Supervisor (0), (8T5 (0) E~16B  Truck '
Exchange, Imphal ) .

<« Applicant
N .~ AND -
i. The Union of India, represented by ‘
the Secretary to the Government of K <

India, Ministry of Communications,
New Delhi.

2. The  Chief General Manager,
Department of Telecommunication,
N.E. Circle, Shillong-7936031.

3. The Genaeral Manager, . Telecom
- Digtrict, Imphal. -

4, 8Bhri K. Mahendra Kr. Singh,

S. Bhri k. Leiﬁak Macha Singh,
Both No. 4 and 3 are promotees under '
164 BCR scheme posts in Grade—IV  in

the office of the Gemeral Manager,
Telecom District, Imphal.

-«» Respondents

DETAILS OF APPLICATION

1. PARTICULARS OF THE ORDER AGAINST . WHICH THE
APPLICATION IS5 MADE :

Thia application is directed ageainst an order
dafed 21 .6 . 20046 -;saued under No. 'E~74/BCR/R19/ by
which jd;;;;;—;;:the Applicant have been promoted under
the 18% of BCR scheme posts in Growup IV on the basis of

4\?
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functional responsibilities with effect from the dates
- ncted. against their names as reflected in the order
itself. The Applicant is aggrieved by his'non*ptmmation
to the said post.
2. JURISDICTION OF THE TRIEUNAL 1 .
THe Applicant declares that the subject matter of
' the app;ication js within the Jjurisdiction of this
. © Hon‘ble Tribunal.

3. LIMITATION @
The Applicant further declares that the
application is filed within the limitation period

prescribed  under Section 21 of the Administrative

Tribunals Act, 1985,

4. FACTS OF THE CASE :

4.1 That the Applicant is & citizen of india and as
such he is entitled to all the rights and protection

guaranteed under the Constitution of India.

4.2 That the Appiicant was appointed .as a Telephone
Operator almngwith)nine others by an order dated 7.8.71
issued - by tﬁe Divisional Engineer, Telegraphs, Jorhat
Division, Jorhat. He was confirmed in his service .and
was promoted giving officiating charge to work  as

-

Junior Supervisor from 18.3.84.

4.3 That vhaving regard to the stagnation being faced
by the employees of the Telecom Department, the
- Respondents introduced Time Bound Promotion >Scale.

(TROP) and Biennial Cadre Review {(ECR) Scheme providing
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upgradation on completion of 16 years and 26 years of
service. In. the BCR séheme, it was further provided
that 168% of the promotional posts would be confined ¢to

the BCR promotees.

The Applicant craves leave of this Hon'ble
Tribunal to produce tﬁe_copies of the aforessaid schemes

as and when necessary.

4.4 That . by an order dated 17.14.87, the‘Applicént was
p;amwted/upgraded to the next higher scale of payvuﬁder
the TBOP ﬁcheme‘and he being the senior most one, his
name appeared at Sl. No.l in .the said order of

promotion.

Copies of the order dated 7.8.71, 17.3.8¢ and

17.16.87 * are annexed as ANNEXURES-1, 2 and 9

regpectively.

4.5 That in the gradation list published in the year

1992, the namé.of the Applicant appeared at 51. No. 72

and that of the pr@vate Respandenté at S1. No. 74 and
77 respectively.
A copy of the said gradation list as circulated by

letter dated 23.7.92 is annexed as ANNEXURE-4.

t
! -~

4.& That the Applican% got his further promotion on
completion of 26 years pf service in . the .bésic cadre
and the same was pursuant to his selection by the DPC
as ordered undér No. P-187/BCR/12¢ dated 19.6.97. In
the said order a8lso, %he name of the Applicant appeared

at 81, No.l.



A copy of the said order dated 19.6.97 is annexed

as ANNEXURE™S.

4.7 That the Applicant states that as already stated
above under the BCR scheme 14% Of thé promotedv'pusts
for 'BCR scheme prmmmtees’and the Applicant .baing the
senior most ié'entiéled to get his such promotion and

naturally he was expecting his such promotion. But to

his utter surprise, the official Respondents have

issued an  order of promotion No.E~74/BCR/R1g dated

21.6.2484 by which the private Respondents have been

promoted against 16% posts in the BCR with effect from.

1.1.98. In the said order, the.name of the Applicant

does not zppear and thus he has been superseded in the.

-

matter of promotion.

A copy of the said order dated 21.6.20808 is

Cannexed as ANNEXURE & .

4.8 That being aggrieved by his supersession in the

matter of promotion under 18% BCR scheme, the Applicant

submitted & %epreséntation on 18.7.20a688 to the

Respondent No. 2, but the same has not evoked any

L.response so far.,

A copy of the said representation dated 18.7.2¢00

is annexed as ANNEXURE-7.
4.9 That the Applicant states that there is nothing
adveﬁse against the_épplicant and there is also no
imp@dimeht’against the promotion of the Applicant under

the 1% BCR scheme and his service career is by far
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ﬁetter than the private Respondents and he 'cmuld not
have been found unsuitable for such promation, but for

extraneous reasons. Hence this 0.A. towards redressal

-of grievance of the Applicant by way of granting the

promotion which has been granted to his  juniors with
effect from the same date with all cmnsequéntial

benefits., : - ~

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS =

9.1 For that the Applicant being senior to the private
Respondents and there being no adverée remarks and
impediments against the Appiiﬂant, hevcwuld not havé
been supergeded in the matﬁer of promotion under the

18% BCR scheme.

5.2 For that the impugned order having been issued

-’

without taking into . account the relevant
considerations, same is liable to be set aside and
quashed and/or alternatively directions are required to
be issued for promotion of ﬁhg Apﬁliaant'from the sameA
date as that of his juniors with a1l consequentialn

benefits,

rN
|

5.3 For that all slong the Ahplicant Baving been
promoted 'in all the gradea'aiong wifh his juniors and
in all the promaotion orders he having been placed abbve;
the Jjuniors, there caﬁnot be any earthly reason as to
why he should havé been ignored for promotion under 18%

BCR acheme.
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5,4 For 'fhat the Qppliuant ttaving been dllegally

superseded in  the matter of promotion under 184 BCR:

scheme, he is required to be restored with his such

promotion  from the same date as that of his Jjuniors

applying the test of next belo@ rule and with all

Coonsequential benefits of salary, seniority etc.

9.8 For that in any view of the matter, ‘the impugned

order is not sustainable and liable to be set aside.

6. DETAILS OF REMEDIES EXHAUSTED s

The Applicant declares that he has no other
alternative and efficacious remedy eucept;by way of

filing this application.

7. MATTERS NOT PREVIOQUSLY FILED OR PENDING BEFORE _ANY

 OTHER_COURT :

The #Applicant further declares that no oather

application, writ petition or suit in respect of the

subject matter of the instant application is filed

before any other Court, Authority or any other Eench mf

the Hon’'ble Tribunal nor any such  application, writ

petition or suit is pending befare any of them. .

7. RELIEFS SOUGHT FOR :

Under the facts and circumstances stated above,
éhe Applicant prays that this application be admitted;
records be calied for and nmtiée be issued to the
Respondents to show cause as to why the reliefs sought

for in this application should not be granted and upon



‘héaring the parties and on perusal of the records, be

pleased to grant the following reliefs &

8.1 To set aside and quash the.order'dated Rl.g.Eﬁﬁﬁ
(Annexure—46) and/or alternatively issue direction
to promote the Applicant under the 16% BCR scheme

' in Grade~IV frmm the saﬁe date as that of his
juniors with &all consequential benefits of

salary, seniority etc.
8.2 - Cost of the application.

8.3. -Any . other  relief ar reliefs to which the
Applicant may be entitled. and as may be deemed

fit and proper by the Hon‘'ble Tribunal.

9. INTERIM ORDER PRAYED FOR :

Under the facts and circumstances of the case, the
Applicant does not pray for any interim direction at
this stage.

1‘3. LR I ) ¢

The application is filed through Advocate.

11. PARTICULARS OF THE I.P.0. :
iY  I.P.0. No. : Qf 500398

ii) Date 2§ 9[>

iii) Payable at : Guwahati.
. \

12. LIST OF ENCLGQURES H

As stated in the Index.

Verification.eeeocansonnna
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VERIFICATION

I+ Th. Jayanta Kumar Singh, éged about 83 vyears,
son of Late Th. Tomba Singh, the Applicant, presently
working, ‘Benior Telecom Superviaor:(a), (8T8 (0) E~igR
Truck Exchange, Imphal, do hereby sglemnly affirm and
verify that the, astatements made in paragraphs’

Gl Ap &3 W\B [(0) are true to my

knowledge 3 those made in paragr‘abhs 4'4 w0 '{( '} are

true’ to my information derived from records and the

rests are my humble submissions bhefore the Hon'ble

Tribunal.

And 1 sign this vaﬁificatian mnbthis the Eié th

day of September 28@d,
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On succegsful complota on of pr’tcucal Lralm.ng, the
following Tolephono Operator tralnees are lereby appolntoed as tomporary
fxrt Telephone Operator on a monthly pay of Rs. 110/~ in the scale of pay
of Koy 11041 50~5-17 5e B 08 =R 13-7-240) plug % uanal allovances as-admlasihla
wnder rules. The dates of o.fiuc,b and stations of posting ure indicatod below

agcingt cach.

- o
o

Sl o Date of Station
e appointment of Posting
J. 8ri Kongsam Mihendra Kumer Singh -~ 1-7-71 . Tmphal Xgno.
e T ¥edithe Jkpan Ledibalmocha i ngh 1=7-71. "
S. Fomard Mingorban Ibempishalz Devi 1771, a4l
A Sri Mngthoujsm Uabaloamar Singh 1-7-71 ’B‘;Z} "
A " Thokehon Jayanta fmer Singh 1=7-71 & "
5. " Mhyenghan Tofhcioun Bingh, 1-7~71 "
7. Siat. Sorokhaibam Gomati Devi 1-7-71 , e "
e E‘n 3. ‘hiu 1 Rowmeoh omph 1=7-71 A ’;‘/% } n
0 Rmard Ladshran Suchitra Dovi 1~7~7].r”c "
0. S flegrainm Handobabu Singh 1-7-71. "

The terms and conditions of oppom(,mont ere as
lolJow
-(l) The appointment is purefy temporary and will not confer
sy Lliﬂc to permanent, canlovment.

. (,‘:1) The upp_v:ln‘tmc)n‘l‘ nay be termbnated ab any time on one month's m
notice to be piven by Ul( appoiuting authority. without
assirning any reason thoreof.

(5) 1he z*p‘nn'i‘.]tvmn't curvies with It the liabillty to serve in
any part of Jorhai Engy. Divieion andk sn apecial circumsia-
nees in any part of India. The appointment shall also bo
liable for 11013 service within India in times of war &
Mobi onal Faergency .

(4) The servige conditions wvill be movorned by the relevant
crules and orders in foree fron time to time.

3‘%&

(p.s. Gopalan)
Divisional Enginecy Telozraphs,
Jorhat Division, dorhat.

[

oty to -

(1) The P.M.G. Shillong. (2) The Giiicf Accounts OfflCL.I‘, A o\ 0\00”*“’"

0/0 the P.IL.G. Shtllong. (3) The §.D.0. Telegraphs, Imphal.
(4) to (23) P/1les. (24) 11T (&) Section 0/0 tho o
D.L.Telepraphs, Jorhat Divigion. (25) & - 21/GL/T0. = - -
(26) & =~ 15/TO/TTR (27) Thoe JDA 0/0 the D.E.T. Jorhat Divn.
(28) Incroment Register.
(29) R/

(50) B - 45/Confer/T.0
(51} Sparo.

}

i}

(P.s. Gopalan) €7 ’
Divisional Englneer 'loJog aph
Jorlat Di vision, Jorhat,

A meen e e el

. — -
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Annewuve¥°
Indian FPosts and Teleqraphs Deptt.
Off1:e of SBubdivisicnal Officer Fhones, Imphal.
Nos E. 29/1FF/79-80/4 ' Dt. 17.3.80

‘e

In persuanre of DLGE. Teleqraphs letter No, Eet/Ta/GlL/  dtd.
27.2.88. Sri h_gwMahendra Singh and 8ri k. Laibahmurha Singh
afficiating Jg are being reQérted to their present cadre as - T.0.
with effect from 1B8.2.80 as they are junior as per ,cifcle
gradation ligt ei_;glﬂ g%i Th. Jayanta Kumar Singh and Smti L.

Sﬁchftra Devi T.0. Imphal are being given officiating charge to

work as Junior Supervisaor from 18.3.88 on purely tempérary basis.

5d/~
F.N.F. Gupta
§.D.0. Ph”ﬁ@n, Imphal

¥:.'a:|py RAE

1. 8ri K. Mahendra Singh Offs. J.S. Imphal.
2. 8ri k. Leibakmocha 8 Singh Offs J.5. Imphal
3. 8ri Th. Jayanta Kumar Singh T.0. Imphal.
4. Smbi L. Buchitra Devi T.0. Imphal,

5 o

D. E Teleqraphg Imphal to issue arders in this regard.

S Sd/~
- R.N.F. Gupta
5.D0.0. Fhunes Impha}

Lol

o g | < W



. higher §cale;of?pay_oprsg 1QQQTAO-1BOO—EB—SOfZBOO(Revisgd).

| ANNEXURE: 3]

Vo

«

fepgt! D e M L ' ’
\'?“Départmentﬂof:Telecommuhications '
‘office of-‘the Telecom District Manager ,Imphal

'

[ e ——— b a1

* Memo No.' E-192/0QTBP/T0/155. " Dtd. -at Imphal the 17th Oct!'87

' 1

In pursuance of DG’ P&L, N.D. letter No.:1-71/83=NCG
dated-17.12.8% and G.M.T, Shillong letter No. STB/OTBP/T0/

‘384~85/140'dated‘6;10.87;9%hepfollowing Telephone Operators

aftor completion'of 16 years of service in the.cad

re have
been promoted Lrom the date-noted against each to

the next
oy ¥

o e the ‘Operator ‘

Tﬂi/(Shri T™h., Jayanta*Kr. Singh 30.6.87
2. ‘Sati L. Suchitra;Devi~ . 30,6.87 ,
%,  Shri.M. Ramesh’Singh- - © - 30,6.87 i
L. Snri-H. Nanda'Babu Singh . 30.6.87 :
5, Shri K. Leibakmacha. Singh 7 30.6,87 . '
6. . Sari M. Tomchou'Singh. - ' 30.6.87
7. Siti N, I[bekpishak Devi 30,6.,87
8. . Shri”N,,Nabakumar”Singh- . 30.6.87
‘9, Shri Kh ., Narayan :Singh ‘ 31.8.87 ;
10, -Smti Thﬁ‘ChandrafSakhi;Devi 31,8.87 e
11. Smti P.*Bincdini-Devi 31.8.87 l
12, Smti Th, Binasakhi . Devi 31,8.87 4
1%, Shri Th. Bhalendra Singh 31.8.87 S
C A4, Smti Al Radharani’ Devi 31.8.87 f
. 15, Shri Kh. Basudev' Singh . 31.8.87
16. . Smbi Th..Hemolata.Devi : 31.8.87
: C :
The seniority ofithe otficials will be fixed as per
Rules in vogue. The pay of the officials will be fixed as per ;
. FR=22.C . S ;
1y : |

Sy R
( K.G.-Singh) "
: ‘ Asstt. Director Telecom,
L . For Teletom District‘Manager,Imphal.

Cony forwarded for information to. t=

a%)ﬁmeGM@&ﬂﬁﬂmg”:
7S officials congerned. |

15-35) F/files of concerned officials
74)  The A.E.lPhone55“Imphal.
35-38) A.0., J.N.O«p Jr. Account*g pay bill

assistant, 070 TDM/Imphal.,

R " TFor Telecom Distfict Manager,

Tmphal-795001.
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13. - (T —————en
13 CANNE LU
4 Department of Telecommunications
{ « Office of the Teleccom District Managel, Imphal,
Mo, 1-=157/BCR/120 Dtd. at Lmphal, 19.6.97
) In pufsuanCu of DOT order No. 27-4/87-TE (1) atd.
16,10,90 and gpproval of DPC held on 4.6,97, Telecom Distrigh

Manager, [mphal is pleased to promote the following officials
0 L 1600~50=2300-EB~50=
2660 after completion of twenly six years of service in the

in the upgraded post in the scale of Rs.

basic cadre(including time spent in the higher gr

ade/OTBP)

wiler the scheme of Bi-ennial cadre review from the crucial
date noted against each/or from the date of assump tion of
the charge if the officials 1o not assume duty on the

orucial date.

51, Name of the official Dt. of entry
Ho. and designation in the cadre

1, - Sri Jayanta Kr,Singh 1.7.71
T80

2. Smkt L. Suchitra Devi 1.7.71
: T30 '

4. Sri K. Lelbakmacha 1.7.71
Singh, TS0

L4, 8ri M, Romesh Singh, 1.7.71

TS0
5, ¥mt N. Ibempishak 1.7.71
Devi, TSO '
6. Sri M. Tomchou Singh 1.7.71
30
7.  Sri K. Mabendra Kr. 1.7.71
Shnyhy TS
8, Sri H. Nandababu Singh  1,7.71
TS0

Oate of com-
pletion of

pt. of
effect

6 yrs.service (crucial d@{a“
1%

30.6.97

50.6.97

50.6.97

30.6.97

50.,6.97

50.6,97
30.6.97

30,6.97

from the 4t
of assumption
of charge.,

1.7.97
1.7.97
1.7.97
1.7.97
147.97

1.7.97 7~
1 0‘170 97

1.7.97°

The pay of the officials will be fixed ak per FR-22(C)

coeamenddod fron tiwe Lo Lime.

Thy Supervisory allowances iL pranted eorlier [or
porfornlng supprvisory dubtles will be dispensced with from the

dato of assumpbion ol the choarpe.

O/o Lolecom Ylgtrict F

(-"'")L" Y Lo 4=

2. The D =-108/Tuphal. He 1S reglius toedd
UL Loelala Lo aanume Lhe chiarpre an
the rapul’ £ Lo Lhis wllioe. P2 ) P /l:. Ol

F-10. Ollicial cuncernad. )
1. The 4.0, (Bash) O/ P/ Ymp bl

12 Atafl & mett, Secivn. Tor informnbion,
15, Pay hild Gectione

(J//J

Polocon vigtriet

G&@;b/é%;

ofe( 57
(K. GC. smﬁfﬂ)(”

. k. (s8P)

R SRR U0 At

L hial=795007
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e
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Lo cacacint ol Pelecow seivacesn
Jrrice o bhe ucrecol hager Telecowm Ligtiict
Lapnad - 795L01,

Lo, Eh?h/uUu/nlg/_ Pated at imphal, 21, G 2000

in accordance wluu e wdlfl, sew colnd letlter
lLo, ¢7-4/87-1E~i1 dated 18,%,1992, the following UCRs v///ﬁ
TUA (irhone) Grade-..l are UGLbe prouoted unuer the
106 of LUK gechieme pogt in urade 1V on the basis of funce
tional responsibilities with effect from the dates noted
agailust each in e gcale of hig, 2000-L0-2300-75-3200 old
and Ks, 0500=-200-10, 350U Reviged scale,

The pay ol Lhe orficialyg wvi ) b fixed undar
IFlt=c 2 (() old and rix 22 (1.) a (i.) Novl,

S, liawz ol tue officiol Design, Date of el'tect of
No, ___. S 10% post in Lne BCR

1, M, Al Alned TOA (Phones) 01,07.1997

' Grade~ LV Ly
2, K., Mohendra Ku&ar - do=~ 01,01,1998 ?\ ‘

Singh \’LTJ
9 K, Leilb.k Hacie -0 - U1,01, 1998
Birigh

!
L, 1, \,\A)

J/o General fdanapger Telecom
_ Digtrict, laphal,
Copy toi-

T,  Lhe Chdef General danagwr,

11,6, Telecow Circle, shillong,

2, Sr, A,J, (1IA) O/o Cuir, Shillong.

3, bu(Internal) Tolephone Bhawvan, Imphal,

4, Chicf Accounts Olficer O/o Goily, ITaplwl,

5. A,0. (Cash) u/o Gath, fmphal, » T

N ‘ U () @il v
\ b~ 8, O0Officlal concerned, Wi A &0 Koo :.lh(ﬁ)ﬁ -
9-11, P/F of ihe officialsg /

\\'\\/ka \1 1 .//—'.

- D, B, (1rsa)
;b 4 u/o General Manager Telecom
\ﬁﬁ& Plstrict, mphal,

Mw



To
The Chiel Cencral Manager,
Department of Telecommunications,
NE Telecom Circle,
Shillong -793 001,

(Through the proper channel)

Subject :~ Supersession of senior by Junior
coupled with a request for promotion
under 10% BCR Scheme.

Si :
i I, the undersigned, have the honour to
state the following few lines for your kind
consideration and favourable action at your earliest
conveniences | '

| 1. That, I was appointed as a Telephone
Operator along with 9(nine) others vide Memo No,E-42/
RECTT/T.0./54 dated Jorhat, the 7th August, 1971
issued by‘the Divisional kngineer Telegraphs, Jorhat
Division, Jorhat and my name was shown against Serial
No.5(five).

2. That, as per para No.,2 of the circular
issued by the G.M.Telecom, N.E,Circle, Shillong vide
Order NONEL/Cell,10/Part dated 20-2-1980 if 1/0s5
were appointed and confirmed as T/0 on the same date,.
their genlority would be [ixed @ith reference to their
date of birth (Older person is ranked senior).

3. That, Shri K; Mohendrakumar Singh and
shri K, Leibakm2cha Singh functioning as officiating
Junior Hupervisors were reverted to T.0s w,e.f,
16-3-1930 vide No,E-29/1PP/99-80/4 dated 17-3-1980.

On the other hand 1 was given officiating charge to
work as Junilor Supervisor from 18-3-1930. _

4, That, by order No,E-192/0TBP/T0/155 dated
Imphal the 17th Oct. 1987, issued by the Asst., Director
Telecom, Imphal, 16 persons including me weore promoted/
upgraded to the next higher scale of pay for having
completed 16 years of services and my name was listed
in Seridl Mo.1e

Contd,..2/-



| : *f'4 6~

. - 2 -
\w ﬂtq

5. That, my name appeared in Serial No.72 in the
Draft Circle Gradation List of Telephone Supervisors/
Telephone Operators as on 1st July, 1992 vide Order
No,STB/T0/CL/92 dated Shillong 23-7-1992 issued b& the
Asst. General Menager (for Chief General Manager), N.E.
Telecom Circle, Shillongtfis senior to, in the same list
Shri K. Mohendrakumar Singh and Shri K. Leibakmacha Singh who
were listed in Serial No.74 and 77 respectively.

6. That, by Order No,E-157/BCR/120 dated 19-6-1992
issued by the Telecom District Manager, Imphal, 8(eight)
persons including me were promoted/upgraded. to the next
higher scale of pay i.e. k. 1600-50~2300-~EB-60-2660 for
having completed 26 years of services and my name still
appeared in Serial No. 1
72/That, by Order No,E-74/BCR/RLA4/Imphal 21-6~-2000
issfied by the D.E.(P & A) 0/o General Manager, Telecom
trioé, Imphal, Shri K, Mohendrakumar Singh and Shri
4 Leibakmacha Singh who are my juniors as per Draft:

‘Arclle Gradation list mentioned in Para No.5 have been
gi promotion under 10% BCR Scheme post in grade,
superseding me and also ignoring the seniority list and
as such I have been harrassed emotionally and mentally.

In view of the above facts and circumstances, 1
request you to kindly look into/examine the matter
relating t¢ the promotion of Shri K, Mohendrakumar Singh
and Shri K, Leibakmacha Singh under 10% BCR Scheme
superseding me in the interest of Justice.

Encl:= Relevant documcents.

Yours faithfully,

e AL 12 rc .
;7%?&27 et D P 152 ke
( Th, Jayanta Kumar Singh)
s1rs (0),
E-10B Trunk Exchange, Imphal-795 001,

1. The General Manager,
Telecom Deptt., Imphal for information
and necessary action, please.

2., The Circle Secretary,
Class-IIT-ATTEREU (NFTE),
Shillong - 792 001,
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OANO 348 of 2000 " Qg0
\ Guwehatli o nca < r?‘;“‘

. . ——— P e . -
Shri Th.Jayanta Kumar Singh e T e eee e e ... Applicant g
' : U
Vs.
' Union Of India & Ors................0.................................... Respondents

\
~ .
[

(Written statement filed by the Respondents No 1,2,3) .

The written statement of the respondents No 1, 2 and 3 as follows :

That the copies of the OA No 348 of 2000 herein after referred to as application have
been served on the respondents and the respondents after going through the said
application have understood the contents thereof. :

That the statement made in the application save and except those which are specifically

admitted and denied by the respondents.

That with regard to the statement made in paragraph 1 of the application the respondents
beg to state that the statement of the applicant is not correct. zis.\per Deptt. rules the
persons recruited or promoted initially on a temporary basis are confirmed subsequently
i an order different from the order of merit indicated at the time of their appointment.
Seniority would be-determined by the order of merit indicated at the time of initial

_appointment and not according to the date of confirmation. As per appointment letter No

E-42/Rectt/T.0/54 dated 7" August 1971, the applicant’s name was figured in S1.No 5
The tiames of Shri K Mahendra Kr Singh and Shri K Leibakmocha Singh figured in
SL.No 1 and SiNo 2 respectively. Hence the juniors to the applicant have not been

promoted under the 10% of BCR scheme post in Group IV on the basis of functional -

responsibilities with effect from the dates noted against their names as reflected in the

order. There is no question of applicant’s grievance for the non promotion to the said -

\ '

post. ‘-
( Annexed here as Annexure R1 and R2).

That with regard to the statement fnéde m paragraph 2 and 3 of the application the
respondents have nothing to comment.

That with regard to the statement made in paragraph 4.1 of the application the
respondents have nothing to comment.

That with regard to the statement madé in paragraph 4.2 of the application the
respondents beg to state that he was appointed as telephone operator on 7.8.71 and his

~ position was figured in the merit list as No 5. Officiating charge was given as per circle

gradation list as per the date of confirmation which is different.from the order of merit.
Seniority would be determined by the order of merit.



10.

11

12.

2

That with regard to the statement made in paragraph 4.3 of the application the
respondents beg to state that as per the scheme the time bound promotion was
1mplemented

That with regard to the statement made in paraoraph 44 of the apphcatlon the
respondents beg to state that the benefit of promotion OTBP scheme was given to the
TOs who have completed 16 years of service respectively without the basis of seniority

* [list in the cadre of TOs.. Seniority would be determined by the order of merit indicated at

the tlme of initial appointment where the applicant’s name was figured in SLNo 5.
( The Scheme annexed here as Annexure R3).

That with regard to the statement made n paragraph 4.5 of the application the

confirmation in the cadre of TOs of the Circle as a whole and not according to the order

of merit. Seniority would be determined by the order of merit indicated at the time of
appointment.’
{ The Circle Gradation List dated 17-12-76 is annexed here as Annexure R4)

at with regard to the statement made in paragraph 4.6 of the application the
espondents beg to state that the applicant got further promotion on completion of 26
years of service in the basic cadre. Even though the name of the applicant appeared at
SINo 1, he cannot claim that he is senior most. Seniority would be determined by the

order of merit indicated at the time of initial appointment. In the Divisional gradation list

(The TO cadre is a Divisional cadre) of the telephone operator of Mantpur dmsmn as on
30.7.90 the applicants name appeared at SL.No7 in the order. .

Clarification regarding fixation of Divisional Seniority for Promotion to Grade -

14 aoamst 10% posts under BCR scheme annexed here as Annexure R5(A).
Gradation list of Telephone Operators as on 1-7-78 ‘and as on 31-7-90 for the
Manipur Engineering Division is annexed here as Annexure R5(B) and R5(C).

That with 'regard to the statement made in paragraph 47 of the ahplicatien the

respondents beg to state that under the BCR Scheme 10% of the promoted posts for BCR,

the applicant was not . superseded because Shri K.Mahendra Kumar Singh and Shri
K Leibakmocha Singh were senior to the applicant as per the merit list indicated at the
time of initial appointment and in the Divisional gradation list of Telephone Operator as
on 31.7.90. In the merit list at the time if initial appointment as Telephone Operator, they
figured at -SLNol and SINo2 whereas the applicant figured at SI.NoS and in the
Divisional gradation list, Shri K. Mahendra Kumar Singh and Shri K Leibakmocha Singh
figured at SINo2 and 3 and the applicant figured at SI.No7. Hence the claim of the
applicant is not correct and the application is liable to be dismissed with cost.
' Divisional Gradation list of Manipur Engincering Division as on 31-7-90 is
annexed here as Annexure R5(C).
Procedure for promotion from Grade I to Grade 1V is annexed here as

Annexure R6.

That with regard to the statement made in paragraph 4.8 of the application the
respondents beg to state that the representation submitted by the applicant for promotion
was considered and rejected on the ground that the claim is not correct as per the merit
list indicated at the time of mitial appomtment.

-

respondents beg to state that gradation lists published in the year 1992 was on the basis of |
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13. That with regard to the statement made in paragraph 4.9 of the application the
- respondents beg to state that in no case his junior was granted promotion. Under the BCR
scheme 10% of the promoted post for BCR scheme, the applicant being junior to the
‘private respondents, was not entitled to get the promotion and hence the action taken by .
the respondents is correct. Hence the application is liable to be dismissed with cost.

14. That with regard to the statement made in paragraph 5.1 to 5.5 of the application the
respondents beg to state that the applicant is not entitled for promotion. The applicant is-
junior to the private respondent as per merit list. The grounds prayed for relief 1s not
maintainable in law as well as in facts and as such the application is liable to be

dismissed with cost.

That with regard to the statement made in paragraph 6 and 7 of the application the
respondents have nothing to comment. '

y—
hn

16. That with regard to the statement made in paragraph 8.1 to 83 of the application
regarding relief sought for the respondents beg to state that the applicant is not at all
entitled to any of the relief sought for and as such the application is liable to be dismissed
with cost.

17. That with regard to the statement made in paragraph 9.10,11,12 of the application the
respondents bave nothing to comment. :

18. That the respondents beg to state that the applicant is not entitled to any of the reliefs
sought for and as such the application is liable to be dismissed with cost.

19. That the respondents submit that in fact there is no merit in this case and as such the
~ application is liable to be dismissed.

VERIFICATION

- L Shri C.Murmy, Vigilance Officer, o/o the Chief General Manager, North
Eastern Telecom Circle, Shillong = 793 001 as authorized do hereby solemnly declare that the
statements made above in the Petition are true to my knowledge, belief and information and I sign

the verification on.this Lﬁw\- day of ?(‘.‘»-&kl\”*w 2001.

4$F~_+&;‘~

1

B
. DECLARANT
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R Sculority to be dctermmed by the order of merit indlcatcd at (hc time s

x of inmal appointmcnt —-Thc scmomy of Govcmmcnt scrvants is dctcr~

t ;,, “mined in xp accordancc with'the general prmmplc&of scmornty ‘contained” “4 .
s T MUHIAY O,M: NG 9/11/55-RPS, dated the 22nd December!” 1959 (seestd:
;.‘, ¢ Scction IT).'One of thé basicT pnncxplcs cnuncnatcd«m the'said OM is'that 4‘ L

-, 5 scmonty follows confirmation and consequently’; pcrrnancnt ‘officers in cach‘"*-;_ .

c‘ b

gradc shall’ fank senior to. Lhosc who are-officiating 1q that grade,?
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3 J},i in ler{n{éxp’lg h’ia?sbgriucomfrgg ﬁndcar judicial sc’rutn(l)y 1;1' la)Hu’mbgri’
A of cases in ‘the past;;the last important Judgmcm being the one delivered:
“:; b by the Suprcmc Court on 2-5-1990, in the case of Class 11 Dircct Rccrults
Engmccrmg Officers’ Association v, Siate of Maharashtra; In para, 47 (A)
‘* 4‘ s 0f the;said 1udgmcnt the Suprcmc Court has held. that. once an mcum-
-;;;{;bgg_gj‘s appointed to a post according fo rule, “his. seniorily has to be’ counted’
£ from the date, ,0f his’ appomtg}ggt'and not” ,according to the d da‘tc\_q‘gd}y}s
e COI_}_QL”.?.“??' ;‘ i Babezinguee b 0L 2anozind i vl mvo
f‘“'ncﬁm’l’hc;gcncral prmcnplc of; seniority.. mcnuoncd above has: bccn
..examined in the light of the Juucu pronouncement referred to above and:
; - it-has.been’decided that seniority may-be delinked from. confirmation as~~
o perithe directive of the ¢ Supreme Court ir para, 47 (A) of its’ judgment;:ii -
i dated 2-5-1990. Accordingly, in mod:fication of the.General Erinciple.3, ’\
i1 proviso to General Principle 4 =nd proviso to Genéral Principle 5 (i): e
¢ fconlamcd in'0.M: No. 9/11/55-RPS, dated thé 22nd Décember, 1959 and..-1 -
para. 2.3 of OMdated the 31d JuJy, 1986,it has been decided that scnio-; ; n
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“rity of a: pcrson rcgularly "ppomtcd Lo a'post accordmg to rule would be -
determined by thie order of merit indicated at the time of initial ap)poﬂty-’
» . ment and not accordmg to the date of conﬁrmﬂixon EEIP 1 Awm*‘

4 Thcsc orders shall take effect from tm datc of issuc of thxs Offcc

< Mcmorandum Scn.orxt) already determined 2 ‘.ccordmg to the' existing’ pnn-
ciples’on’thé'date 'of issue of these orders will' not be rc0pcncd cven xf
in_some cases seniority has already becen challenged orlis in'dispute and -
it.will continue to be determined on the basis of the prmcnplcs alrcady A
existing prior to thc date of issue of these orders. . - . A vt "—*.,'-}
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.. determining seniority of persons appointed ¢
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] - recommendations’. of thé' UPSC or-other sclecting”authority, persons- ||,
. . 8ppointed as a result of an carlier selection being senior ;Q'tf\w}appqintgd.f !
o B8 EEUI O, SUSCQUENL SECtion, . Mt s
Pt 2P Where promotions are madé on the basis of sclection by'a DPCJ} |
.+ +i the seniority of such promotees shall be in the order in which they aret |
t-.", 13 reccommended for such promotion by the Committee, Where promotions £
% vy una are made on'the basis of seniority, subject to the rejection of the unfiti !
1" -+ the seniority of persons considered fit for promotion’at the same time shall’; |
' f-be the same as the relative seniority in'the lower grade from which'they '
..~ are promoted. Where, however, a person is considered unfit for promo-; |
; . tion and is superseded by a junior such persons shall not, if he is subses's. !
..+ " quently found suitable and promoted, take seniority in the higher grade . !
: - over the junior persons who had superseded himaodone jpfivisn ;i'.{j‘;’j{-’_
: bl : R BTN
¢ Y 2.3 Where persons recruited or promoted initially on a temporary ¢
! -«,.. basis are confirmed subsequently in an order different from the order of.-
i .. merit indicated at the time of their-appointment, seniority [ would be. .
: . determined by the order of merit indicated at the time of initial appoint-
: . ment and not according to the daté of confirmation, | RS LA ST
f I R T A TR S L LTS e S A PP s e 1) on afegye o
. " b 2.4.1 Therelative seniority of direct recruits and of promotecs shall
' be determined according to the rotation of vacancies betwecen direct
. recruits and promotees which shall be based on the quota of . vacancies

- reserved for direct recruitment and promotion respectively in the Recruit-, |
ment Rules,”" "7 qguininii; W sl v s sedhroi ton Gak ginse.

in any particular year, rotation of quotas for the purpose of determining °

. Senlority would take place only to the extent-of the available direct recruits, .

L 2.4.2.1f adcduat‘c};umbcr‘of direct recruits do not become available |
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DEPARTNE \7 or 717 !’(OUMU;\]CAYJU/\’S )
()jjlcu ufr/xc Cliief General Mancuer, N.L. Ic[ec ccon C:c[e \Z\f :
- Shillong-793 001 \(_,

_ 1107 '(,: (L
l) Hed uSh:!!onn the 24™ December, 1999

v

No. STB/GLIISITQis4/33

To v
o~ The General Manazer Telecom Disirict N
Imphal oo

Sub: - Clarification reuarding fix cm of Division ‘*l Seniority for \/
CR ke nder BCP Scheme

promotion to Grade- IV against 1075 posts

Ref: - Yr. Letter No. E-47/BCR/RIZ/FY dated 21-12.99 :
{or ﬁ';:ation of Divisional
Ment List on the «

e

With reference to above, it is intimated that
scniority, the sentonty te be fixed accord: ng the ro;n.on in the A

basis of which the recrvitmen

s 1A

twes mizde.
. v e . T
Since 1025 BCR posts ar: . the Divisional Seniority 15 to be

taken into ccnsuLuuon.
V\N

g\Q (/O/\-/A”" { G AL C/l')‘n l')
- Assit. General Manager (Adm.)
N Telecom Circle,
Shillong-793 001

Qo tire Chief General Manager;
o . fe)
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MINISTRY (¢ OMMMNICATING o e
DEFNUTENT OF TELEQOMNICATIONS 3| v R

o 0 ‘ {/n C 6 SLTIOn RS B - 0
/\\l’ . C Dated:  Feo. 1993 . LS \)' ’d‘#\p
P ' ) rf“"“” “\;"b@ ;/
oy g~ WY .
| o EMBG N1
All Heads of Telecom. Circles e e
All Heads of Teleotyvane Districes
. Al] Headus of other administrative offices

The hairman-coor-Managing Director,
MoTUNLLL o New Delhid

o e A A e = Ra B B Dim e -

The (hief General hmégms L
M.T.NJL.,  Fambay/Mews -Delhi ' ;
t
' . . h »
! Subs Cotposition of DPC for 10% posts under BN ponta-
o . reg.clarification . s
3 N 5ir, ’i
g Y ) & ) : N
;& ‘,‘ ﬂ - I am airected to refer to thig//office letter No. '
‘ 4 TS 1-21/92-100 dated. Ith foveaber 1952 4A the above noted
] I . . ; , s s
i t sunject. Conseousnt wpon the iscuance 6l tnis office letter 1 ;
i P ' No. 1-21/92-NCG dated 19tk Jan. 1954/ddclariag all Grade 1V ‘ i
; - posts under FCR ezmeme as 89 cadres{ 4t has been decides to :
i | ) revise the camosition of IPC jor sromtios from Gracde 111 to
: : : b Grade IV nosts( 19% of PCR posts) &3 under: ;
H h ) o ° - :
: i S .
: ' o [ Qoe (Y5 offjcer of JO5_deval in , : ;
, Clhrale offed/S8A, 000 0000 i hatiien
g 2. e Senuor- Time Soele ofiicer .
from Circle office, SS9 ool nann.. Menber
: 3. (he Sermor Time Zeale ofiirer ‘ -
: of gogng e pevpiubebatng W‘EE"""'-” _ snimad -
; 1rom nfvz'l/t‘@n;n:n.:um 8N “”"_""”"‘?n‘,’e‘
Qut of tum G735 offizers, e shild be fram ©C/ST : '(
commnity, : . ' 1
N Yaurs farthicliy,
! ' e : e
‘! ) " , Lt e ‘ K\,-
| ) . : (3.0 . Netvantava) , { ~
: ' Azsth, Director Geéneral (510) cq .
“ [
SLT.0 .
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_ DEPARTMENT 6P TELECC!UUNICATICHS \/ {
OFFICE OF THE CHIEP CENEAAL MANAZER Hl.E. TELECOM, CIRCLE -]\ 7~V
SHILLONGD =703001 | o

I
No. STDX/RCR/ALD , Dated at Shillefig the 03=12«99 K
v .
Te
The oMTD/I=phal
s
Subte Clarificatlien on preoeticn of 1CX ICR Lo {-]Nr”
li bl - ) k] . - e . - . ,.- B
0ligible oCR'S _ - \)Y)
nef i Your letter Nowl57/iCR/Prem/15% dhed 27.8,.0%

Hith refsreonco to the ebove clited referenca
and subject, it s to intimate you the following raiaty

an peryour rcquirmen t3 {21, Ho. & %o 3, )
Y R iy -unj:)- .

. o — ; ;: - N R oo ‘,‘,‘.‘r_:l s
le drade IV 13 5 GA Caclhie, A SR

R LI e . L s PP RN [

\/\_/\_/\'—/ . v
The Gaté of cffect 19 frcm the dte of asmmptien
charge a5 the promo tiﬂn aro functional.

Nt
e

3. Bage can bo conaldered fn kaoed on the senlority
~ ef the basic grade,

e

The pénﬂing cases arc te he cempleted ky
31.12.99 as por PJCL minutes.

"
t ‘

csr N (0.1 o B
? Gt c Agstt. Cenoral ncnareP(Admno) -
' N 0/0 tho Chicf Genoreal Maonager H.E,
AU releeca Clrcle, Shilleng = 793G0L.
NN
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1/Rlg/Fr-x

TOit - ATL/i L:‘J/D”h/

AmMM%URé**Eél

COMMUNICATIONS | .-
MANAGER N.E,TELECOM CIRCLE
~753001. S

Ea

cd

o

-l

l%ﬂ/

~at ohillong the 13-

TH/SH

-11- 98
-

'

oz, «““% The S.E,Telecowm Civil Clrelan 51/5C ;
v / % - . . ! ,
/.¢' égg»o /“\lx L.b.Telecom Civil ins - SiH/DMP/ITH/SH L
’ot. =¥ 1 ~ \ o i T
» ‘lﬂg Z.E.Telecom Electricazl on, - Shillong |
. D, | o e r e “ R
gfg 3“'*‘“‘ ‘ﬁ}: D.£.(Store) Cr52 Guwahati !
) & hd ’ {
b b Q“‘-’n 1 j e} ‘. - ~oe ~ '
. 0\ 6 t\DV ‘ %&f E} 2 .ACPAO( (&35 ){“Cr".C(in}/r\.C. (T 1)/4"\ O (ICO)"' cC. O Shillon’].
= i , i
‘@;%@ 7{@ ALDJTC(HEED) CLO. thiilleng. v i 3
% @ ; %
BUL .t Sy
: - X ,; -
: Sl Diznnial Ccdre Ru.i«x - P'rocedure for promotion<rom
Grada LII to ade IY regarding. : Ceer LY
'l .

A copy Gf DOLND lebter 1o, 1-8/SEL-NCE  dt. 16~10-93.
on the above menticned subject is forwarded herewith for favour
of informatlon qguidance and nocoscary action.

: . 1
i1/ L
NS dbOV". ANAL )
(.‘\_C_\ .-/ H
nsstt. Director Telecom (&)
. C/C the C.G.M.T. Shillong - 1.
the LCL/UD latbor G, dateg end subject refer to above.
Sir, _ ' ) L

The erlstivyg inciructiong lssuved vide this office ivitvon
Ho. 1-21/92-0C6 v, g-11-92 recarding rromotion under BCR scheme
frcin Crade IIT to Grade I inter alia envisage that premotion
from CGrade IILX to Guade Tv would D2 rrovided on senlority-cum-
Litness basls subject @0 chrtaining o minium _vench_mark which is
J00d except for SC/UL candidioices in whooo case it 15 only on
seniority~cum~£itncxu{;a;g%

0N concidaeraticn, it hos new been decided that promotion
Lrom Grade III %o Grade IV wadar £C2 scheme will be on basis of
senlorlty-cum-7fitness for o121 thic eldgiblo officials.

, .
. These orders shell ke effective for promotions to be
# made herocafter. Cosces o recady decided need not to reviewed.
ﬁ
3
g 5/~ .
| ( J.B. JAIN)
’;‘ rfé” ~55tt . Director Gen. (s1c)
b4 7 )
M rd
. 7z

S
.



